
L O X  S A B H A  D E B A T E S

i
LOK SABHA

Saturday, September 1st 1973/Bhadra 
10, 1805 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mi. Speaker m the Chair]
KDCSSAGS FROM HAJYA SABHA

SECRETARY: Sir, I have to re­
port the following message received 
from the Secretary of Rajya Sabha:—

"In accordance with the provi­
sions of Rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Industries 
(Development and Regulation) 
Amendment Bill, 1973, which has 
been passed by the Rajya Sabha at 
its sitting held on the 30th August, 
1073."

INDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT BILL 

AS FiASSKD BY RAJYA SABHA

SECRETARY: Sir, I lay on the 
Table of the House the Industries 
(Development and Regulation) 
Amendment Bill, 1973, as passed by 
Rajya Sabha.
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QUESTION OF PRIVILEGE
MR. SPEAK KR: I want to tel!

Mr Limaye that 1 am keeping his 
privilege motion. There is one no- 
confidence motion also; I will take £1 
up later on. I am looking into th* 
privilege motion.
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